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Adoption of new methods of implementing reservation benefits

Now, Dr. Vikas Mahatme to move a Resolution urging the Government to
adopt a new method of implementing reservation policies, namely the "Weighted
Indexing System" and appoint a Commission to determine the criteria for assessing
backwardness, create a statistical formula to determine the Weighted Indexing System
score for every individual, and ensure reservation benefits for SCs, STs and OBCs
in Central Government Institutions. 39 3191 Resolution g @I ...(REEM)... P
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MR. DEPUTY CHAIRMAN: Mr. TK. Rangarajan, you are a senior Member.
...(Interruptions)... Mr. TK. Rangarajan, you are a senior Member. Please take your
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as 983 OBC communities, that is, a total of 37 per cent have zero representation,

which means not a single job and not a single seat is filled in higher education. 9Y,

MY & fory =1 27 WRiT ameervT ®, AfteT S oI 983 wReH o €, ST ¥
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prepared by the Commission to examine sub-categorisation of OBCs.” The Commission

was appointed in October, 2017 and Justice G. Rohini is the Chairperson for that.
A I consultation paper H ferear gan gl we, ¥8 Rud wler 7€l 81 They have
analysed the data as 1.3 lakh Central jobs given in the OBC quota over the last five
years and OBC admissions to higher education. So, 1.3 lakh stady done by Justice
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one or two per cent @T BN They are enjoying 27 per cent of OBC quota. I,
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backward, most backward and others. 83, 31 anatet | 2,600 I surgT Wit gl
&H 500-500 T Y YU EFIT@ 2R fhy & g5 @edt fb 37 per cent of those have not
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AT classification 39 d¥g ¥ Ml g1 Wl @ fh 3 @igew, 0-3, 4-6 81 39y a8
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¥ o %2 2 3R e dm a@ omRenT T2 g9 U7 81 2 SHiY SEY Saa] AT
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most deserved candidate of the same category is the most important thing which this

weighted indexing system will do and the Commission will help in getting it implemented.

amfiaR #, § 218 de 9EW f& 39 Ry ¥ Halea a@ Tgad @7 oY dmE
ATET ST Sff B [UAT FYUf DR FI P, 7 9 Ahed P9l 4 House &
faerelt w&m % gud ferg <1 WY emuer @weer 2, Yo ®, 98 <y ofv ' uw
Resolution TT9 @ | =g |

The question was proposed.

SHRI B. K. HARIPRASAD (Kamataka): Mr. Deputy Chairman, Sir, thank you
very much for giving me this opportunity.

I rise to support the Resolution moved by Dr. Vikas Mahatmeji. We both are
in the same Standing Committee. We have been dealing with this issue for a long
time. Sir, basically, I would like to bring it to the notice of this august House that
reservation is not a charity. Reservation is a greatest weapon for equality in this
society. In Indian society, the caste system preaches discrimination and the society
in a way engineers discrimination in the name of caste and rituals. A section of the
society n our country feels that reservation for SCs, STs, OBCs or even for the

minorities will bring a lot of inefficiency in whatever field they are into.

Sir, reservation is not just in our country alone. In the world, the super power,
USA, one of the most advanced countries, even in that country, there is a reservation
in the name of affirmative action. In India, in the name of caste, there 1s a vast
difference between man to man In the West, it is the racist where there 1s difference
between black and white, it 1s the two colours, whereas, here, in the name of
caste, there is a wide disparity and difference between the huge population. Sir,
our forefathers who brought this Constitution were well aware of the discrimination
meted out to these sections. Reservation is not a poverty alleviation programme
for this vulnerable section. As Dr. Mahatmeji has rightly said, the representation
in the Government, whether it is the Centre or the State, it 1s a very microscopic

percentage. As I said, it is not a poverty alleviation programme or an employment
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scheme. We have to make the huge population to feel that this country belongs
to them, and there is no dearth of programmes. There is no dearth of law for the
upliftment of these sections of the society. But when it comes to the implementation
of these Programmes, as Mahatmen has rightly said, night from 1993, the OBCs
have been given the reservation in the employment. To this day, in some of the
institutions, absolutely, there 1s zero percentage of OBCs or SC/STs, or, even in
some of the Departments, when we look at totality, it is not even 19.3 per cent.
They were supposed to give 27 per cent reservation. But even if you go State-by-
State, the reservation policy differs. For example, in Chhattisgarh, the reservation
for OBCs 1s only 12 per cent. Hven in the Central organizations, it is mandatory,
as per the law passed by this Parliament, that 27 per cent reservation should be
there for OBCs. But there they will not cross beyond 12 per cent. They say, it is
a State Policy. If that is the case, if at all they feel that the State Policy should
be adopted, then I am of the view that all the State Governments should follow
the policy of Tamil Nadu where 69 per cent of the population gets the reservation.
Even recently Maharashtra has enhanced reservation to almost 69 per cent. They
have included even Marathas in that. Basically, the spirit of reservation is not to
fulfill the economic criteria; the spirit of the Constitution, the spirit of reservation,
is to give representation to people who are educationally and socially backward, not
economically backward. That is because we have been seeing that in this country
there is no dearth of talent. I can cite an example, I come from Bangalore, and in
one of the most prestigious institutions, an almost 110 year old institution, the Tata
Institute of Science, there was no candidate from OBC 1n higher education. When
UPA-I passed an Act giving representation/reservation in higher education in 2006, 1
happened to be a member of the Indian Institute Council where I had been insisting
on reservation for the OBCs in higher education. Finally, they invited applications
for 50 people and out of 50, 23 people got through on their own, but for almost
100 years, these opportunities were denied to the SCs, STs and OBCs. Till 1974
there was no appointment of even SCs into these institutions. They think reservation
is something that they are giving in charity. That is absolutely wrong. This country
belongs to us and we have all the right to contribute in building this nation. This

is my view about reservation.

Sir, Dr. Mahatme referred to the Weighted Index. I slightly differ with him there.
The Supreme Court has already said in the case of reservations that we have to
follow the principle of creamy layer. This 1s the second time that I am bringing up
this issue to the notice of this august House -- 56 candidates have passed the UPSC
exams. Jitendra Singhji is also here; he looks after the DoPT. Some are IAS and
IPS. Tt is two years now; to this day they have not been given any posting saying

that they fall under the creamy layer. They are not ready to explain the equivalence
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in the creamy laver between Grade A and the public sector institutions. Actually
the Madras CAT, Delhi High Court and Haryana High Court have categorically
said that the salary and agricultural income should not be taken into consideration
while determining the creamy layer Even then these candidates have been denied
opportunity. Mahatmeji rightly pointed out that only 25 per cent of the population
of OBCs is getting the benefit of this reservation, but from his own community,
Dhangar, there are no IAS or IPS officers. One young girl had passed the exams.
She is now running from pillar to post and has met almost all the leaders in Delhi,
but she is unable to get a posting. She has got through the IAS examination. This
1s gross mjustice that is being meted out to these poor kids. It doesn’t mean that
just because they belong to the OBCs, SCs or STs, they lack talent.

Sir, as you know, in an examination, for example a 100 marks exam, all candidates,
whether they score 99 per cent, 50 per cent or 35 per cent, get the same question
paper and not different question papers. There are no different question papers for
SCs, STs and OBCs. It is a general question paper for all the classes. Some may
score 90, some 70. As Mahatmeji pointed out, some of the students are among the
first generation that 1s into education. As Mahatmej was pointing it out, some of
them are the first-generation students who are into the education because historically,
or, what you call 'mythologically’, education was reserved for a section of the society.
Only after we got Independence, it was de-reserved and it was free for all. Slowly,
they are picking it up. The first-generation students have to get some support and
incentive from the Government. Only then they can compete. For example, it is not
that just because they are in upper caste, they can compete in any exams. Upper
caste boys and girls, who are in the rural areas, cannot compete with the upper caste
people in the urban areas because they have better advantages and access to libraries
or other kinds of knowledge. So, there is a vast difference. In the last Session, we
passed the National Commission for Backward Classes Act. Later on, the Government
constituted a Commuittee for sub-categorisation of the Backward Classes. Well, it has
already got three extensions from Parliament but they are unable to identify the
Backward Classes. Identifying the Backward Classes is a tough job. Identifying the
dalits and tribals, as I said earlier, is an easy job because tribals live in forests and
the Scheduled Castes live out of the village or out of the town, whereas identifying
the OBCs 1is tough because they live in all parts of villages or the towns, and some
of them are affluent also. But it doesn't mean that they should be deprived of it
when they have the opportunity. People may say that the reservation is a kind of
tool for encouraging the inefficient. If you take the example of education system in

this country, there are a lot of medical colleges and engineering colleges. Most of
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these colleges are capitation fees colleges. People who get 50 per cent marks can
enter a medical college or an engineering college. What is their merit? Their merit
1s just money bags. I need not name the colleges or the universities where there
are packages to get the post-graduation certificate; it is a package. They offer the
packages of ¥ 3 crore, ¥ 4 crore or ¥ 5 crore to children to get a certificate of
MBBS degree, or, even the post-graduation. A PIL. was filed in the Supreme Court
against the capitation fees. Sir, it is disheartening to note that no lawyer worth the
name was there to argue for the PIL. Most of these medical colleges or engineering
colleges hired the top lawyers of the country to speak for the capitation fees. Thanks
to the Supreme Court, they passed the order of banning the capitation fees. But,
clandestinely, these capitation fees are in practice everywhere. So, there are laws
passed in Parliament only to be bypassed by the mighty, using money power. So,
unless we protect these weaker sections through the law, through the Government
and through the representatives of the people, it would be highly impossible to get
these benefits trickle down to these smaller sections of the society. Sir, 1 don't want
to go into the history. Whether it is Baba Saheb Bhimrao Ambedkar or the social
reformers like Narayana Guru, Perivar Ramaswami Naicker, or, Shahu Maharaj and
Vemana in Andhra, all these people contributed immensely to empower the weaker

sections of the society to live with dignity.

As rightly pointed out by my sister here yesterday, she was speaking on the
Education Bill, she mentioned about Savitribai Phulej, being the first woman along
with the Fatima Shekhji who fought for the right to education for women. There
are people whose names even today nobody will forget. We may come and go, but,
unless you make changes in the society, nobody will remember you forever. Sir, 1
do not want to take much of your time. It is high time when the huge population
of SC, ST, OBCs and minorities, are brought in the mainstream of the society. It
1s not an easy thing as everything depends on the DoPT. Before going into the
detailed activities of DoPT, T thought DoPT is a Department of Personnel Training.
But, after seeing their attitude, 1 have a feeling that it is nothing but a department
of persecution of the weaker sections. They do not want to let the weaker sections
enjoy the benefits of this reservation. They are finding ways and means to deprive
these sections of the society the fruits of this reservation. Sir, this is a right move.
The Government should wake up and see that the policies which have been passed,
the Act which have been passed in the Parliament, are implemented in their true

spirit at the grass-root level. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you hon. B.K. Hariprasadji. Now, Mahant
Shambhuprasadji Tundivaji.
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SHRI T. K. S. ELANGOVAN (Tamil Nadu): Thank you Mr. Deputy Chairman, Sir.

Sir, while I support the Resolution of Dr. Vikas Mahatme, my first request to the
Govemnment 1s that the Government should ensure that the percentage of reservation
provided to various classes is followed in its strict sense because if you go through
all Government departments, you would never see that 27 per cent reservation fulfilled

It is 20 per cent, 18 per cent. It is like that.

Sir, when I was in Lok Sabha, with a Committee I had been to one State and
one Central Government institution. The officials there said: 'Sir, we have followed

reservation in full. Reservation is provided to students - 27 per cent for OBCs etc!
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They said all those things. Then I asked them: What is the position of faculty? They
had no answer. So, when they could fill up students, in the faculty, only upper class

people were there and no backward classes. So, that is the position.

Sir, I come from Tamil Nadu, the State which has the most percentage of
reservation for OBCs. It was one of the first States to introduce Communal G.O.
wherein rotation of employment was held way back in 1928, which 1s around ninety

years from now. Still, I do not think that ninety vears is enough. ..(Interruptions)...

sft Igwmafa: § g amuE @Rl AR 89 300w W | & gorg A
H¥g Dl Gl ... (@) ..

SHRI T. K. 5. ELANGOVAN: Ninety years is not enough time to make all the
backward people forward. This issue is not related to emplovment. I am backward
because 1 am born backward. My son is going to be backward. My father was a
backward. My generation is going to be backward. What will make me forward? This
employment? This position as a Member of Parliament? No! T am still backward. That
i1s why the Constitution-makers defined it n 1950, in the First Amendment, which
clearly states that it is for socially and educationally backward, not economically.
I may be rich but I am still backward. That is why we need the reservation. The
society does not regard me, does not respect me and make me a forward man. It 1s

not possible. I do not want to go into that That would go into some other direction.

In Tamil Nadu, when the DMK was in power, our Leader, Dr. M. Karunanidhi,
was the Chief Minister. He introduced another class called 'Most Backward Class',
what Dr. Mahatme wanted here and 20 per cent of the total reservation for Backward
Classes was given to the Most Backward Classes. So, that reservation within reservation
has helped certain communities to come up, which were left out in this process. He
had introduced a scheme of granting five marks for the first generation graduates in
the State. Whoever came from a family which had no graduate, the first generation
graduate would get five marks more than the other graduates so that he was also

included in the development process.

So, these are schemes which the Government should ensure. The first thing that
the Government of India should ensure is to see whether the reservation is followed

in full as per the Government Order.

Sir, I would like to give one example. The Central Government Notification
says that for Class A officers - 27 per cent; for Class B officers - 27 per cent;
for Class C officers also - 27 per cent, but for Class D employees, the reservation

percentage is as applicable in the States. Tamil Nadu has 69 per cent of reservation.
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You come to Tamil Nadu and see whether 69 per cent of the people are holding
Class D posts. No! Tt is also 27 per cent. So whatever the Government G.O. says,
it 1s not followed by the Government of India. So, I want the Government to ensure
that the reservation percentage, as notified by the Government, should be followed
in full. That is the first thing. The second thing is that we are demanding for a

caste-wise census which is yet to take place.
SHRI JATRAM RAMESH (Karnataka): It was completed in 2013.

SHRI T. K. 5. ELANGOVAN: I want to differ from my friend. They said that
we wanted class-wise census while the census was taken. But, we were told that
when the BPL account was taken, they will take the caste-wise census. But, it is
not released. If the caste-wise figures are available, I think the Government can
come out with a programme of more reservation for the deserving people. That is a
welcome scheme. Nobody is going to contest it. But, particularly, when ten families
in a community develop, naturally, more percentage of reservation will go to them.
If everybody 1s given an opportunity, then everybody will grow. With these words,
I thank you.

MR. DEPUTY CHAIRMAN: Now, the next speaker is Dr. L. Hanumanthaiah.

SHRI JATRAM RAMESH: Sir, caste-wise census has been completed in 2013,
but the results are yet to be published.

DR. L. HANUMANTHAIAH (Karnataka): I personally welcome the Resolution
moved by Dr. Vikas Mahatme except the suggestions made by him that of weighted
indexing system to be introduced. Sir, to introduce that system or to revise or to
do anything with the reservation system which is existing now, we should have the
statistics which 1s related to that socio-economic survey and that must be placed
before the House. It should be available with the Government. Thus, there is a
big difference between the India and Bharat today. India has become elite people's
paradise. Bharat has become the poor people's hut or slum. Sir, I must tell you that
we are thinking of cities, further smart cities and much more smart cities also. We
may think about it. But, we have not thought of villages where only old people
are living. They are living in huts. They are living in haudis. They are living in
colonies. We have not thought of those people before revising the reservation system.
I wanted to tell you that a lot of reformers have come in this country. I come from
the land of Basavanna of twelfth century, who demanded a caste-less, class-less
society. Basavanna was born in a Brahmin community, and when somebody asked

him as to who he was, he said, “I am son of a Chamaro™.
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In Kannada he says,” “Maadaara Channayvana maneya maga, daasiya maga,

tottina maga. Naanu haaruvanu endare Koodala Sangama Deva mechchuvanenu?”

"If T had told that I am son of a Brahmin then, my God, Kudalasangama Deva
would never agree with me. So, I am son of a Chamar." That is what he claimed.
He tried to revise it. In the whole world, where there was no concept of democracy,
it 1s the Basavanna Movement which brought the concept of democracy which 1s
called Anubhava Mantapa in those days. That Anubhava Mantapa has got all kinds
of people. There was a prostitute who used to participate in this Anubhava Mantapa.
There were low-caste people who were there and all sections of the community were
there. That was the land of Basavanna But, today, I am sorry to say that we still
practice untouchability. There was no village. In Kamnataka, we have about 29,000
villages. 1 don't find 29 villages without untouchability. In this country, there are
five lakh villages and I do not find 50 villages where there is no untouchability.
Sir, under this condition, can you revise the reservation system which is prevailing
now? Yes, reservation 1s not implemented in the true spirit. Sir, when the reservation
was going to be implemented during the Independence time, there was a discussion
between Mahatma Gandhiji and Dr. Babasaheb Ambedkar. Mahatma Gandhiji said,
Let it be only for five years’. Dr. Ambedkar said, 'It should be for a mmimum of
25 years to experience, to experiment it.' Then, on compromise, it came to ten years.
Why is it ten years? To revise and to find out whether the reservation policies are
implemented in their true spirit and with honesty. Gandhiji believed that in five years
or ten vears, all the Scheduled Castes and Scheduled Tribes would be at par with
the other communities of the society. Sir, even after seventy vears, the Scheduled
Castes are there wherever they were and the upper castes are there wherever they
were. There is a very, very meagre difference now. Sir, it is true that because of
education, we have become clerks, we have become employees, some have become
IAS and IPS officers, some people have become the parliamentanians and legislators.
Sir, the big lot, even today, is suffering from untouchability and caste stigma. Sir,
what is the answer to this? Whichever is the Government—I am not going to name
the parties--have we honestly implemented the reservation? Sir, in Group D, where
the people are working in scavenging and cleaning, hundred per cent reservation is
implemented for Scheduled Castes and Scheduled Tribes. Whereas, from Class-I to
Class-I11, even today, as per the stipulations of the Government, reservation has not
been implemented for which no officer is punished, which no political party has

seen and introspected and admitted that they have done this mistake. It was not

T Transliteration of original speech delivered in Kenned.
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done all these years. Instead, the reservation has been misquoted, misrepresented,
misused. Sir, I will tell you that there are some synonymous names which are
prevailing in Scheduled Castes and in some of the upper castes. Take for example,
the Brahmin community in Karnataka. Those people have taken the Scheduled Caste
certificates. The backward class people have taken the Scheduled Caste certificates.
They were telling that approximately one lakh jobs have been snatched away by
the other community people who are not from the Scheduled Castes. Not even one
was punished; not even one was sent to jail, not even one was dismissed from the
Govemment service. They were all protected. Under these circumstances, can you
say that the code system would come? Yes, | agree. First, let us have the statistics
as to how many people are from the land-owning class in these communities. Sir,
Dr. Lohiaji said that India is a country where class 1s a caste and caste is a class.
There 1s no difference between class and caste in this country. That was endorsed by
Dr. Babasaheb Ambedkar In recommending this reservation system, Dr. Babasaheb
Ambedkar was telling that it 1s not going to solve the problem of Scheduled Castes,
Scheduled Tribes or OBCs. It will not be the only solution. It is only a small help
in bringing those people into the public domain. It is only that one small help we
are doing to them so that they come to the public offices. Sir, [ wanted to ask one
more question to this august House. There are some areas where reservation is not
implemented. Sir, Judiciary is one. There is a demand to implement reservation in
Judiciary also from so many organisations. Okay, let us accept that it has not been
done so far. But what 1s the percentage of judges in the High Courts and the Supreme
Court? Even today, you don't find a judge in many of the High Courts from Scheduled
Caste and Scheduled Tribe community. I will tell you, there are no judges at all in
the Supreme Court, even today, as per the representation of their population. Sir, if
there was no reservation in this country, just think over, Sir, what would have been
the fate of these communities while entering into the public domain, either in the
Govemment service or for political representation. Sir, if there was no reservation
politically, 1T doubt not even one fellow would have been an MLA or MLC or a
Member in Lok Sabha or Rajyva Sabha. Even today there is no reservation in Rajya
Sabha and Vidhan Parishads. Just because our political parties wanted them to vote
in their favour, they have been coming to these institutions. Otherwise, we would not
have come to these institutions. Under these circumstances, there are some people
who tried since ages. Sir, there was no Shahu Mahara) who helped Ambedkar and
who introduced reservation at that time. It was Mysore Maharaja called Krishnaraja
Wodeyar who introduced reservation, who also allowed the Scheduled Castes people
study Sanskrit. He was honouring them in his palace. They were either one or two

or three or four who studied Sanskrit, who passed Sanskrit. He used to call them
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to his palace and honour them. That was the day. They have all tried to reform
the society, but the Indian society did not get reformed. Even today, it is suffering
from the stigma of untouchability, the stigma of caste system and it has not come
out of the caste system. But, on the other hand, Sir, there are moments when some
are saying, 'Stop this reservation. The merit is going out of this country.' I think
there are people who ask, 'What do you mean by ment?

MR. DEPUTY CHAIRMAN: Please conclude. Your time is over.

DR. L. HANUMANTHATAH: Okay, Sir. What do you mean by merit? Sir, merit
1s your socio-economic background and as my counterpart said, if you are bom as
a Scheduled Caste, vou will be a Scheduled Caste forever However rich you are,
however intelligent you are, however many degrees you possess, vou will not be
called an upper caste, you will be a Scheduled Caste. Sir, Babu Jagjivan Ram was
a Minister in the Central Government for more than 40 years. In Banaras Hindu
University, he inaugurated the statue of Swami Sampoorma Ananda. As soon as he
came out of it, that was again naugurated by the caste Hindus. That was the state
of affairs to Babuji himself. Then, what about the common Scheduled Caste people
of this country who are approximately about 30 crores? They are 30 crores in this

country. They are not organised because of their poverty.
MR. DEPUTY CHAIRMAN: Please conclude.

DR. L. HANUMANTHAIAH: Okay, Sir. That is why [ request that the reservation
system should be looked into scientifically; firstly, see whether we have implemented
those. To implement that, I urge upon the Government of India to have a strong
Commission for that. We have a lot of commissions which are not doing anything.
So, to implement the reservation policy, please appoint a Commission, give it ten
years’ time, then review that and then you can think of revising the reservation

system. Thank you very much, Sir
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[e1. fodws f4s]

5.00 p.m.

amexofly wewil o W) - awel H uw 9 we @) 5 @R § aer e
Sl 3sar ofl 3 g9 [y @l dav 9] WEdl & 912 Gedw fbar 1 Scheduled
Castes, Scheduled Tribes and OBC, 39 o afori 7 few w3 sfaR @ HHZTD,
BH IAD] =R < Hhd %, equitable growth 6T 99T < Hd %, ST Y Hl
R Ml § g9 wwy Wi @ A S 8 aldi)! wf daw 9id ens, ol e
I 2 T gfe T v sam e 2, 91 ARt 9| Fra-ga okt 2, Wfe amn
ANSHY 1 Th gel GGy 91d Fel off f Scheduled Caste and Scheduled Tribe is
by birth but OBC, the backward class person is like a multi-storeyed building. So,
Scheduled Caste has to be born as Scheduled Caste and die as Scheduled Caste
but a backward class person is like a multi-storeyed building... @8 d & YR &
FHUY & FAR H S ¥hdl &, which privilege is not available to Scheduled Caste.
eI das Fam H Ao &R anffre wax W faer B @t onsw =l g,
aiifes HYEs gEd Bl

PROF. MANOJ KUMAR JHA: Sir, I have a point of order.

MR. DEPUTY CHAIRMAN: Yes, please.

PROF. MANOJ KUMAR JHA: Sir, my point of order is under Rule 239 1
wish to ask something from the hon. Minister. The statement quoting Baba Bhimrao
Ambedkar is almost news to me and to many of my colleagues. I want a proper

reference and citation. Thank you.

DR. JITENDRA SINGH: It is just an exemplification. But, anyvhow, 1 hope you
understand the essence of it. YF¥eT Y & S, but what I said is just an exemplification.
...(Interruptions)...

SHRI JAIRAM RAMESH: He never said it. ..(Interruptions)...

DR. JITENDRA SINGH: Okay. 1 will not go into that. .. .(Interruptions)... But,
at least, all of us agree and as some of the Members also said, Scheduled Caste
1s by birth and would die as a Scheduled Caste. But for OBCs, there are different

parameters involved which have also been put across.

SHRI B. K. HARIPRASAD: OBCs are also OBCs by birth. ... (Imterruptions). ..
You cannot deny that fact. .. .(Interruptions)...

DR. JITENDRA SINGH: It is the Other Backward Classes... ... {Interruptions). .
and, this is what has been put across in the Resolution. Reliee3H H ot =) wer
= g e gud dffthe g @i w1 € T w8, g afmar |l w1 w2 e
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w2l 3mys Y |1 [ Backward Class is based on socio-economic parameters. R
dal SuH creamy layer @l 91d 39 B W Al W%?ﬁ?ﬁfbﬂf%\', Wmﬁﬁzﬁ%\'l
. (FEEM)... TP e, Te TR ... (@E€EEHE)...

SHRI B. K. HARIPRASAD: Sir, this 1s misleading ...(Interruptions)...

sft Sgaumfa: A w3 S, e el wis e 3o g et o 9o
I 2 3% {-IRPRT Ahey o T W WA BT 8, SAGU UH fOdmey A8 2
fh &9 39 Hebeuy y¥ gdl bl WHY 15-20 M¥e 9@ DY D] WeH BT g, dl Dy
Hehd & BISW B HE R Y, 59 W H MUBT I SO A, wiifh waAl Ssit @
SfaTd g4 AT arfeyl

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir. till the debate
ends, "ol Sff A § <9 9w q1g 9 5 e Sl @i Sud 91g HTE DY Al

DR. SUBRAMANIAN SWAMY (Nominated): What about Special Mentions?
...(Interruptions)...

e1. foras g Syawufa weiew, # emua) argafa & @ e g 3 b wist
dh ddHIT FXDIN Dl G %\', the Government is committed to equitable growth of
every section of society. YD Pl ufd<aT A1 SI®T commitment # fodt u @

®ls Hdg 8N B @IS Juigw = 2l

I come straight to the Resolution because otherwise, as rightly menticned here,
the issue is so big that we can go on debating the whole day. $33 H g GEIE)
¥ 3 that 97% of all reservation benefits at the Central level for OBCs have been
acquired by 25% of OBC groups, and 37% OBGC groups have not received any
representation. That is the contention of the hon. Member. The hon. Member has also
suggested, as was being rightly cited, a "Weighted Indexing System.’ ?{\Hﬁ # arg
qrd 9gd a1 gl Wi, wife 5w e i agw g9 udlen | © 5 9w 99 @1
e[S fHaT Sl ST B HE TAE I 5 2017 F TEd ¥ B WHR B AR
F g i Fgad b s 21 L (9., 81, OBC Commission ©, S
arfafR Sub-Categorisation Committee 2l < (HIETH). .. fﬂ%ﬁ 3 At OBC Committee
&R \_{F:‘} %, ar s_rlﬁ? &I # U8 91T 21 This Committee is headed by a retired

Judge. The Chairperson is Justice G. Rohini. There are other four Members. It is in

the process of gathering inputs from different quarters, different sections of society,
from individuals, and even from States and Union Territories. 9 AT & AGAT B
B /AT 1) gl gty 9gr <t i 2, dfT W T smusyde @w el § 6 31 W,
2019 T@ I AT RUE g1 & 71 ded o1 aewd I8 € & I 3 9N Ty wer
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& e A 8 AR WBR Wl AT | SHBT AT e b foy dur W 2 2R the

main intention is to provide justice to every section of society and, therefore, | think
the hon. Member will consider withdrawing the Resolution, il ERED BGERIBEEIE

A B A1 Y ekl Few & A amd 8, s d9e fawn w2, grarg)

MR. DEPUTY CHAIRMAN: Now, Dr. Vikas Mahatme to give reply.

sl e wgte: IR, A el AW B |l A Al L (@EgF)... et
AT g, § ¥z qdrn A b b, e ot 9 Wil ard ared) ave @ qanr
I9H I8 oIl ®gl & reservation is not a poverty alleviation programme, I fully
agree with that. What 1 feel is that today reservation is there for the rich people.
That 1s more than the reservation offered to the SC/ST or OBC. If you see all
the institutions, the admission you get is on the basis of fee which an ordinary
person will not be able to pay. So, there is reservation which is not visible but still
we are giving it to all the rich people. So, I fully agree that it is not a poverty
alleviation programme. Then, he mentioned about Marathas in Maharashtra. It is now
more than 50 per cent. Sixteen per cent reservation is given to the Marathas and I
shall congratulate the hon. Chief Mimster Devendraji Fadnavis for that. But still 1
personally feel, The report says that seven per cent of Marathas are above average;
it means that they are the developed people. But 93 per cent Marathas are backward.
The total population of Marathas in Maharashtra is two crore and if you take seven
per cent, it means 14 lakh people, which they say are not backward in Marathas.
But when the reservation comes, these 14 lakh people who are not backward will
only take the advantage and will fill all the seats of students as well as jobs. So,
ultimately, to whom 1is this reservation going to reach? That is the most important
thing we should be concerned about it. It the reservation is given on the basis of
caste. We don't have any problem. But it should reach the last person. &4 ®gd &
fh ardicy g1 a1y — A% Add9 © fb 39 aricy @) definiion 89 Rieew &
At o FEiRa @ 3R 9 definition §IRT JMRETV &1 & I dd UgAIG| B9 ded
2 for dfea <Scara Sy Sft @ =8 wom oft o w9 B9 39 believe
%, ®MH DId B dl Uz system g1 i} dgd Sredl Bl Village and city H il wdh %\',
ST {7 A o At form fomem o 98 98 Si]) 21 S99 Ud BRIS BUY EF
capital ¥ Al 5C, ST, OBC 2l Open categories Bl ?g?*\f ot @ Sd © dl 98
economic capital gl df cultural capital CRCEE T D A (I o SC,
ST, OBC & o social, capital AT contacts %, 3 ot diw @90 Ultimately U ?b?ﬁ@
Hyu I ol W SATGhdr d LT drgd %, T8l B 1ZITQ%[ — backward class & &Il
AT A8 S]] § 1 ST eI f&=m R €, 9% must 8, ST B SiferT 39 @E
o quota system T flTPETQI TR AT "G Sft 7 Avocities Act H 3t 2018 H T
amendment Tarr %\’, 519 confirm 9t fearm w1 %\’, ¥ 7igt oft «f ?{\H% favour # 2l
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OBGC Commission @1 Constitutional status 1 fe=m wram g1 ELl oo & WRar B ax
@l 21 A= R o) @ @ f SERT erciiey @) aR% Ugen 1 Wil a8, 9k
foy &% TP system T g # TR € fF omw ve @A dordl a8 HHivH
‘i’?ﬂsystem develop ﬂﬁlﬁﬁ%@%ﬁ’%, ﬁ?ﬁﬁ[%ﬁ%\', o W o e 93
dl incorporate B qerr S arfaRe ot et § A foen SN

38T A IPERIE Sft S Sl 91 del, 98 oie ¢ 6 amol W I 7 s
AR orAer 8, T 9 wgd T8] Y wwdl wsl ufsd e surama S &
UhTcH-gI b g8 H ) Dyl AT — UblcH HIFG-gH & (AR b wR-we e
At g5 S}t ®, Fie a8 Wt S @1 g €, e 'Rt fiwst ad |t e eyl
ferare wrarg g off @l § gwrarg g1 agan S Sl [ddr geq & Ay v
fh 983 castes BT fﬁi’s‘ reservation benefit T2l ﬁl?ﬂ, g 99 =l Wl T PHN AT il
PEl f&F B sub-categorisation TP J== drcT B 2, ofpT IAH dic] ardl Ble
91 el 81 il 9 castes %, W‘TG&W%,B@W%‘T%‘?W?@% - T =
fios @r £, 9% Romem &F 91 9 &% 8 &1 599 qicT &1 B q9e] T
T2 Bl ot 7 we1 39 wweR 9 Po T2l T 2 dfeT amvel # A Aet
ST BT SgTeel Gl Ay Rvafteras & TRex § dr Ag] e e &, ol §9 usd
ot gamrn o Eﬁﬁ it vRe @t 7 ?%’, Rk =i top-most person %}, SRR é,
skill provide ?b_?, definitely 98 TRT suitable candidate =&l el el, g Pedhy rotate
9 @ AR I bl & afdd o oife g oy, v caeen g9 @l A fere an
T 2, dfbT # dea G & o b anes for v €, 9 W g, v Repa =
g1 1 uedt W garn & @' o feRn el 2, 983 OBC communities — 37 per cent
of the total have zero representation, not in job, but also in a seat of a college.
E'g_\’ﬁ%fl";' ﬁ’"&‘ﬂ DY Tl 21 3Tl’crfa'~} m T2t %, gfewr Justice G. Rohini Commission @
2l ... (HdET). .. 7 3‘\‘1’05? o9 T¥ TG TEI ?-:’ At # gamn é f& consultation paper
prepared by the Commission to examine sub-categorization of OBCs ol g8 g
et Whedis BT oA gan 21 W € U TR 2, S 3RS YRR 91 €, Sl i
wfee W FR BT Tl FET P A9Ad AT © P A W @S T/ 2, P AT Justice
G. Rohini Commission & Gm %, fST=T 1.3 lakh Central jobs T ‘i’:lﬂ%lﬁlﬂ fopa
gw%,mﬁmmgq%@??ﬁlast five years & 3fds &l 39d T2 &1 59H
admission to Central higher education institution 1 Ioog AT 2 RS ETRS Iq I/
Eﬂ—dﬁ dgd prolonged process 4 &1 fapam gl %\’, ﬁﬁﬂ’ e faere T 2

Y, E A - T, QT*I"ﬁEFT Sft 51 <1 &el, | fully agree that the seats should
be fulfilled, | have told you. Sir, by birth, you are backward, that is true, dferT 39
ﬁmﬁ?ﬁﬁﬂﬁﬂﬁ%,ﬁﬁﬁimﬁﬁ%,Gﬁ’dﬁpriorityﬁlﬂ’*ﬁﬂf%‘?lﬂ%
sufeg 2, @ # a8 2 w1 AEdr § 6 amud! backwardness ST Y& 21 R 5
TR Te d 5, 99 = I8 Rreg g, B gt v foer smod, 5 & gorma fha
Al Us oAl 8, g8 dd feur s
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TR, SERM A Sff 7 4 information &1 8, sHfey § 9Ed SR $E dHCH
A%l AT g Dr. 1. Hanumanthaiah, we are not changing the. ...(Interruptions)...

sft Suwumafa: 1. fAeRT Sil, P AT $ER W B A afR brief § JI6

31, fIora were): S 2, 91 S I 9999 Sil @7 casteless society @1 GBI
%TIT, a1 T8 HE gl é fm & I weighted indexing system I casteless society
B} ¥ Bl dedl, wifh sud of 0t feree B, 99 9 o fiws €, S9al | @ €1l g9
et § A ugd Al &, ab enfl H9 ugdn? gefifery o g wfiee ¥, B we wie
B o &9 2AARETOT BT o1 97 AR deb hd ggand? gwfery a8 wiver 9gd sl 2l

SHRI B.K. HARIPRASAD: Sir, the Minister should have answered this.
...(Interruptions)...

S1. e/ 981di: IR, § 71w gar =@ & § e o R a3 @ §, TwR
# Ud ds AN R SR[FET & 2, oy § wgdr v @ wive g ok # et
wet & for a1 6 S9! aors F 21 # 7@ on urn g oy wify f 70 wa § e
FRIFTE, 1 fh T HIS Dt H@n A AERTE 7 2, § IDI TSAT IR T A
gl ol O o1 ®IE el ¢ ol H wRdlg sear uidt w1 sud foy erars e argm

Sidg el @i off 3 St war on, 9ud g vadl § e g el qiwa...
& ug 9o aredr § b tar wa @il s 9T wied aRsay 3 wgl @ 6 ool
untouchable ®, Wﬁ%ﬁ?ﬁﬁﬁ?ﬁ%ﬁ?sﬂﬂﬁﬂﬁﬁﬁ—ﬁ,ﬂ%ﬁﬂﬂﬁﬁﬁ%ﬁ
gd # M po wreyg © O @iy e Sw@l ger B, df Sud fay ve dilee @
Gﬂ?a%’ﬁﬂ'[flﬂ%ﬁl %ﬁﬁﬁﬂ%’untouchabilty%%l’i’%l

sft Iumwmafa: 1. fowrr i, amg st 91 brief T @2l

S1. Re™ 78 W, anad Aem ¥ A Al S 9 erRe g fe s R
NICRIEE %, 3T SR Eﬁﬁ, gfeep STRETT &7 HETa‘ # 4t 2 college admission 7 ot
§ gud) 91 7% § 6 a8 9 S 8, enR ey Sua! e fadi [ w8 weighted
indexer system praffad g ﬂﬂ%‘q, dl g8 @l Eﬂﬁvﬂq # 3Mud "W ¥ WK
I TR T R 3T A8 Wex ﬁﬁw 3T E'{ﬂﬁ economic T BT BY educational
2l social backwardness & 1%112 point system | AR Y QW Wex Hold %, ar
AT ATIT BN

sft Sugumaly: a9 St e, ©ii, Wi L (a3 s
I SMSUI ...(FGIM)... T Sff 3M9 391 919 $e, B 3N 9d Rare W A=)
ST . (TDETH). ..

g1 Fraws fig: sevofly Syeamfa oft, =10 e m=e oft 9 o7 9 @, 9
Freaa € 99) 9gqew 914 21 37 9R as g9t o g5 8 9Hg @) Avler ol sense
of the House @1 Suae gy, H «Tsl |1 ke fham o1, w= # ¥R udhe w6
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AR Rtae =1 angoily wow 9, 9@ ardi o 99 99y @) GRradr o) e § wEmd
8U individually respond el febll, I @8 bRl g fdar 81 L.(F@EgF)... § b
B aT SIERT Y 9 P8 o, AT A Usd Al Ioeig fmAT & sub-categorization
of the OBCs & fam wifRew 3ifevft &1 swezeran § wa wviem wifoa & f&am w2
3llY 2 a/aR, 2017 ¥ T8 PR B ITT 2l B ST 3MHeyd I8 e fham €
T 3 31 g, 2019 TF conclude HT ol IR, ST, T wEwwT Wi SNt & fawa W
o gU 8, gafery & emgd Aream @ g o) wefr b 6 g ol 42 ey &,
gz oy &, 32 9 Wg-Hd @il & omit v@ § W wH ¢ <, 91 89 99 dd ugdn
Gl L (FEEH)... a8 dHleE @1 €l Ase € il B |l A gw ue wie feen 2,
SN ST, WIed §, 99 g Feaw € 9w edeE & @rl & oy 99 aghen aifed
gl e § Fdge e i 2y ud arvg o o, @ife gl 9d e w8 2

MR. DEPUTY CHAIRMAN: Wait, wait. ..(Interruptions).. Dr. Vikas Mahatme,

are you withdrawing the Resolution or should 1 put it to vote?

DR. VIKAS MAHATME: Sir, as the hon. Minister has given me the assurance
that the letter will be sent, I am withdrawing the Resolution.

(The Resolution was, by leave, withdrawn.)

SPECIAL MENTIONS

aft IuguTafa: s19 3 7 Special Mentions, it FRY 9ER, AT W8I UERI T
SufRrd 81 21 1. yaHvad wiHll

Need to relax the construction guidelines for private people in the

vicinity of Air Force and Navy establishments

DR. SUBRAMANIAN SWAMY (Nominated): Mr. Deputy Chairman, Sir, in answer
to my Unstarred Question No. 1460 of Ist January 2018, the Minister of State for
Defence stated that in respect of No Objection Certificates for building construction
in vicinity of Defence Establishments, the Ministry has on 21.10.2016 amended the
guidelines in respect of establishments only of the Indian Amy.

In Mumbai, there are large private lands near Naval and Air Force establishments.
For Army, the guidelines have been relaxed, while for Navy and Air Force the same

has not yet been considered.

There are numerous slums, old buildings and rehabilitation projects in Mumbai
affecting thousands of people, which are at standstill due to want of amendments
to the guidelines of Navy and Air Force establishments. This has led to numerous

litigations 1n courts too.
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